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--COMMI1TEE ON PRIVATE MEMBERS' B~ AND RESOLUTIONS 

(SeveDtlt Lot SabIIa) 

TWENTY -THIRD REPORT 

I, the Chairman of the Committee on Private Members' Bills and Resolutions. 
having been authorised by the Committee to present the Report on their behalf, 
present this Twenty-thi:d Report. 

2. The Committee met on 27 April 1981 for-
I. Examination of the following Constitution (Amendment) Bills under 

Rule 294(1 )(a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill, 1981 (Amendment of 

article 22) by Shri Chitta Basu. 
(2) The Constitution (Amendment) Bill, 1981 (Insertion of new 

article 45A) by Shri Balasaheb Vikhe Patil. 

II. Classification and allocation of time for discussion of Bills (vide 
Appendix) unde: clauses (b) and (c) of Rule 294(1) of the Rule .. 
of Procedure. 

Examination of Constitution (Amendment) Bills 

3. The Committee considered the Bills and arrived at the following findings 
.cas a result of their examination of the Bills:-

Findings of the Committee 

(1) The Constitution (Amendment) Bill, 1981 (Amendment Of article 
22) by Shri Chitta Basu. 

The Bill seeks to amend article 22 of the Constitution with a view to do 
away with the Rrovision empowering the .autho:ity issuing an order of preventiv8 
detention not to disclose facts which such authority considers to be against the 
public interest to disclose. 

After considering all aspects of the Bill, the Committee recommend tha·t the 
Member may be permitted to move for leave to introduce the Bill. 

(2) The Constitution ( Amendment) Bill, 1981 (1 nsertion of new 
article 45A) by Shri Balasaheb Vikhe Pati!o 

The Bill seeks to insert a new article 45A in the Constitution with a view to 
provide for taking over and running of entire educational system in the country 
by the State in order to bring about national integrity. 

After considering aH aspects of the BiH, the Committee recommend that the 
Member may be permitted to move for leave to introduce the Bill. 

Classification and Q/location of time to Bills 

4. The Committee then considered classification and allocation of time for 
~iscussion of ten Bills specified in Appendix. 
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S. After considering all asPects of the iiills, the ComiDittee reCoinDi~nd ·that 
(i) the Constitution (Am?nt) JijI.lo 19,81 (Amendment of article 16) by 
Shri K. p. Singh Deo and (ii the Agricultural Commodities Support P:ice Bill, 
1981 by Shri K. Lakkappa be pteced in category 'A' and all the remaining 8 Bills 
be placed in category 'B'. The Committee recommend allocation of time for each 
of the Bills as shown in column 5 of the Appendix. -

Recommenda/ioll.S 

6. The Committee recommend that-
(i) Sarvash:iOJitta -Basuand Balas3heb Vikhe Patil be lknnitted to 

move for leave to iD1l'oduce their Constitution (Amendment) Bills; 
and 

(ii) the classification and allocation of time to Bills by the Committee, as 
shown in the Appendix, be agreed to by the House. 

NEW DELHI; 

27 April 1981 
"1-Vaisakha-T9()3 (St.i/,a) 

G. LAKSHMANAN, 
ChaimuJIl, 

Committee on Private Members' 
Bills and Resolutioll.S. 
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APPENDIX 

Name of the Bill and the Membet--in-charge Bill No. Category Time re-
recom- commend-
mended ed by the 

Committee 

-------------------------------------------------

I The Code of Civil Procedure (Amendment) Bill, 39 of IgBl 
IgBl (Ameruimml ofOrtin- XX) by Shri Uttamrao 
Patil. 

2 The Sick Textile Undertakings (Nationa1isation) 47 of IgBl 
Amendment Bill, IgBl (AlMllimnlt of sutitm 21, 
etc.) by Shri RamavataI Shastri. 

3 The Constitution (Amendment) Bill, IgBl 45 of IgBl 
(Ammdmtnt ofartid.e 16) by Shri K. P. Singh Deo. 

... The Compullory Military Training Bill, IgBl by 49 of IgBl 
Shri K. P. Singh Deo. 

5 The Agricultural Commodities Support Price 55 of IgBl 
Bill, IgBl by Shri K. Lakkappa. 

6 The Constitution (Amendment) Bill, IgBl 53 of IgBl 
(Ammdmmt of Seventh &hedult) by Shri K. 
Lakkappa. 

7 The Profiteering Prevention and Price Control 56 of IgBl 
Bill, IgBl by Shri K. Lakkappa. 

8 The Representation of the People (Amendment) 58 of IgBl 
Bill, I gBl (Insertiorl of nn» section lOB) by Shri 
Jagdish Tytler. 

9 The Prevention of Social Disabilities Bill, IgBl 57 of IgBl 
by Shri Mool Chand Daga. 

10 The Police-Forces (Restriction of Rights) 54 of IgBl 
Repeal Bill, IgBl by Shri Chitta Bam. 
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